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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
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0.A.265/95. ‘ D+. of _Decision :
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G.Subka Rao

K.Siddaiah

S.Raghuramaiah

Geothala Venkateswarlu
Tradiyakula Venkateswarlu
Thanyga Venkateswarlu
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1. The pPivl.Rly.Manager, I
SC Rly, Vijayawada.

2 The Sr.Divl.Engineer,” |

SC Rly, Vijayawada.

3, The Sr.Divl,Persopnel Cfficer,
SC Rly, Vijayawada.

|
4, The Asst.Engineer,SC Rly,/

Litragunta, Nellore District, | .. Respondent

|
|

Counsel forthe spplicants | : Mr.P.3richar Reddy

- . I e . 9
Counsel for the respondents H Mr.Y.RaJeswara Rac,84d1,CCSC,
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THE HCN'ELE SHRI R.RANGARAJAN : MEMB&R {ADMN,. )
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Y.Subrahmanyam | .. BApplicants
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ORAL CRDER (PER NCN'BLE SHRI DR.RANGARAJAN : MEMBER (ADMI.)

Heard Mr.P.Sridhar Reddy, learned counsel for the

applicants and Nr,V,Rajeswara Rac, learned counsel for the respondents

2. There zre 7 applicants in this CA. They are working as
Cagusl Labourers under the control of the Asst.Engineer,SC Rly,

Fitragunta, Wellore Bistrict, But by the time of filing thi? CA
arplicent No.2 had already peen regularised. The rest of thé

applicants were also regularised subsequently. As per the sérvice

‘

rarticulars enclosed at page-21 to the OA,the applicants were granted

temporary status on 10-08-76, But subsequently that date waﬁ

reckoned from 10-08-20,

3. Tre spplicents submit that they were regularised w.e.f,,
10-08u7;3§;;y were given some break of service scme time in i9'?9
and 1980 and they werc re-gncaged alsc after the break., But their
previcus service were not ccpsidered and they were given temporarydei
gervice frcm 10-08-80, In the mean time three of their juniors
Lmentioned neme=—in the same page at 21lwere given temporaery status
from 10-08-77., Thus the applicants losgftheir fixaticn of pay and
seniority.
4. This OA is filed prabing for a direction teo the respondents

tc grant contipuity of service and other cconsequential benefits

namely grant of increments, leave etc., w.e,f., the date of their
attatnment of temporary status ac acceorded to them w.,e.f., %0-08—76
and extend the benfd4% that has been jeocorded to their junioés in the

Memo No.B/P.525/VII/BTTR/Vol.II dt. 17-11-1903, |

"5, The applicant No.4 has filed a representation dated 12-2-94
(Page~15 to the CA) requesting for ceunting the seriority fLom 10-8-7

mcnetsry rates of pay from thet dste. Ilt is

L

stated that similar aprplicaticns have been filed by the othfr REREIAR K
though |
applicants also, /fkky they are not enclosec¢ tc the CA. Thoser

I .3

|

and alsc etder grant of

representations are yet to be dispesed of,

A
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6, The issue involves grant of tempcorary status srom 1?76
o
earlier to 10-08-80,show® in page-21 of the CA. This would méan

el 4 |

that the seniority also witl be geelt slterdd,As none of the affected

-3=

private partiec are impleaded I am cf the opinion that the asgplicants
should approach the respOndénts to get the relief zsked for in this

CA, As stated earlier R-4 gad already filed his representation Aated
12=-2=94, It is 8lao stated th=t similer applicsticons have ?ig:a by

the othcr applicants also., COne more representationség;.Zzl-zhe
applicants have been filed (Page-17 of the 0a), Even that repre-
sentation is yet to be dispcsed of.
7. In view of the abcve, I fael that justice will be done if

R-3 is directed tc consider their cases ;5 projected by them in

their representation and decide the issue quickly preferably within

4 months from to-day. . %

8. With the abcvetf?étr the CA is dispcsed cof. No ocosts.
N
) {B.RANGARAJAN)
| MEMBER ( ADMM, )
Dated : The 29th_July, 1997, - [
Toictated in the Cpen Court!/
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Copy toO im . ¢
1. The Divisional Raidwsy Manager, South Central Railway, Vijayawada,.
2, The Senior Divisiondl Engineer,\South Cen£r11 Rajilway, Vijayawidu.
3. The Senior Divisional personnel Officer, South Central Railway.

| vijayawada. K ;
4, Tﬁé Assistant Engireer, South Central Railway . Bitragunta, Nellgie;
. 1 8T,
5., One copy to Mr, P.Sridhﬂr Reédy, Advgcate, CoBaT, Hyda |
6., One copy to Mr, V.Rajeswara Rao -Addl. CGsC,CAT, Hyd.
7, “ne copy to The D.R, (A)e
8. One Duplicate Copy. | | _ ¥
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IN THE CENTRAL ADNINISTRATOVE TRIBUNAL
HYDERABAD
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Disposed of with directions,

Dismigsed

Dismisswd 8s withdraun
Dismissed for defauylt
Ordered/Re

No order as tocosts.
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